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Central Administrative Tribunal, Circuit Bench. 

~ckn~. 

Registration (O.A. No. 19 5 of 1990) 

Geobogical Survey of India, Drilling 
Officers : Association & another ••• Peti tioners 

Vs. 

Union of India & others • • • Respondents 

Hon'ble Mr. Justice K. Nath, ve, 

HOn'ble Mr. M. M. Singh , »1 

JUDGMBNT 

(Delivered by HOn'ble Justice K. !lath, VC) 

This petition under Section 19 of the 

Administrative Tribunals Act, 1995, seeks for a 

direction to respQndents to provide promotion to 

the Driller Group'S' and certain other connected 

reliefs as set out in para 8 of this application. 

--

2. Sri A.K. Chaturvedi has been heard on behalf of 

the app licant. Sri V.K. Chaujdhary has made h is 

presence on behalf of all the respondents. 

3. It appears that according to the p resent 

scheme, Driller Group I s ' do not have avenu es o£ 

pr:motlon. Sr i A.K. Chaturvedi submits that the 

H:m'ble Supreme Court in the case of 'Ragl-:u Math 

Prasad Singh Vs. Secretary' AIR 1988 SC, page 1033 

and in the case of 'eSIR Vs. KGS Bhatt, 1989 (IV), 

see 635 has held that every servant must be provided 

at least 2 avenues of promotion . The le~ned cuunsel 

further refers to the caSe of Dr. O.Z. Husain Vs . 

Union of India ~ others 1990 sec, 311 "inthls connection. 
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4. It is also stated that after the grievance 

raised by the employee to the respondents, a meetin~ was 

held on 19-4-1989 with the Director General, Geological 

Survey of India, whereupon the Oire.:tor General h~ 

addressee a letter d~ced 1-5-1989 (Annexure-1) to t he 

Secretary , Depart~ent of Mines, Ministry of Steel &. 

Mines, New -Delhi,/respondent no. 1. 

the Case 
5 • It is true that / =Oncerns a polic y matter 

C)-
regar:ling pr~otion and there are observations of the 

Han'ble Supreme Court expecting a pr~vislon for 

promotion in the case~ referred to ab~le . The learned 

counsel for the applicant says that no representatiJn 

in this regard has been brought on r ecord of the 

case . For a proper decision of the G~vernment ~ the 

proposal, there sh~uld be a proper representation. 

We do not think it necessary to keep this case pendir 

any longer because the ends of justice ~ld be met 

if the ap?licant makes a proper representation co the 

competent authority which vli1 1 be considered by the 

op90site parties. This petition is disposed of with the 

~irection that if the 

to the respondent n o . 

- s 
;:>eti'Oione'1 mak<>1 

'!>-
1 through proper 

a representation 

channel within 

a period of six weeks -:rom todaYI the resp ..>ndent n J . 1 

shall dispose of the same by takin '~ a proper decision 

"lithin a peri 'Jd of six months from the date of 
- s 

petitione~m3king the representation a 

~ 

k \., 4 
(A.H. ) 

Dated : Luckno ., 

September 10, 1990. 

(v.c . ) 

-


